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3CA/ORDER

Per Kavitha Rajagopal, Judicial Member:

1. The revenue has filed the captioned appeal challenging the
order dated 02.07.2019 passed by Ld. CIT(A)-24, Mumbai

pertaining to AY 2013-14,




I.T.A. No. 6682/Mum/2019
M/s Vee Kay Infracon Pvt. Ld.

2. The assessee has filed a letter stating that assessee has
already opted for settlement of dispute under Direct Taxes Vivad
Se Vishwas Act, 2020. It is further stated that the assessee had
filed Form No. 1 & 2 under the said Act on 29.12.2020 which
was processed and Final Form 5 was issued by Ld. Pr.CIT-6 on
04.02.2022. The Ld. DR did not controvert the fact that the

revenue’s appeal stands dismissed as withdrawn.

3. However, the revenue is at liberty to seek recall of this

order in accordance with law, if the circumstances so warrant.
4, In the result, the appeal stands dismissed as withdrawn.

Orders pronounced in the open court on 23.03.2022.
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